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I gyt gl, ST awens §Y, A1 o
FHT gy d51 7 98 T aE FY AT
®R Py grnfa qeen & afusd
I FEY) AR FFT 9 ATHE T

T |
MR. #CHAIRMAN: I must say that
the ger"itleman who sits in the Chair,
wheth £r he ig the Vice-Chairman or
anyt; yody, has the right to conduct the
proc’ eedings as well as he can. I my-
scii | feel that the Vice-Chairman and
the . Deputy Chairman are as intelli-
Pgent, ag able as myself. Probably 1
am not so able because I have not
the experience of occupying a Chair
like this. However, I am certain that
the person who sits here will give
due consideration to everything that
goes on and whatever he says must
prevail. I will not be able to intere-
ferejn the matter,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

STATEMENT MADE BY THE UNION
MiNISTER OF HOME AFFAIRS IN
Carcurra on May 19, 1967
ON THE SUBJECT oF “GHERAO'—
—contd.

TSHRI BHUPESH GUPTA: Sir, I beg
to call the attention of the Minister
of Home Affairs to the statement made
by him in Calcutta on May 19, 1967,
on the subject of ‘gherao’ and the
implications of that statement on the
law and order situation in West Ben-
gal.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): Sir,
as Members are aware there have been
a very large number of gheraos since
the beginning of March last mostly
in West Bengal but in a few cases
also in certain other States. These
gheraog involve wrongful confinement
of supervisory, managerial or other
personnel and in many cases also cri-
minal trespasses, These are all cog-
nisable offences under our criminal
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laws. Some of the gheraos in West
Bengal had occurred in Central Gov-
ernment establishments and undertak-
ings, departmental or corporate. It had
come to our notice that certain
political parties and trade unions had
been instigating workers to take
the law into their own hands
instead of wusing the statutory
machinery provided by labour laws
for redress of grievances. It had also
come to our notice that the police
were unable, for various reasons, to
afford protection to citizens subjected
to gheraos even though it was their
gtatutory duty {0 afford such praotec-
tion. These developments had aroused
wide-spread concern in the public
mind and caused misgivings and an-
xiety to the Central Government.

Therefore, when I visited Calcutta
on 18th and 19th of May, 1967 in con-
nection with the meeting of the
Eastern Zonal Council, I took the op-
portunity to discuss the problem with
the Chief Minister, West Bengal. 1T
may adq that T had spoken and writ-
ten to him earlier also. I further
felt that the 'matter was of wide en-
ough importance for me to make
some observations at the Zonal Council
meeting. I may, Sir, with your per-
mission, read out the relevant extracts
fiom my speech at the concluding
session of the meeting.

1508

“I take this opportunity to ex-
press the deep concern of the Cent-
ral Government at the industrial
unrest in West Bengal and the parti-
cular form in which it is finding
expression. Tn recent weeks the
“gherao” has become a movement.
It is no longer a 'matter of isolated,
spontaneous, demonstrations of
briefer duration, and it has given
rise to fear and sense of insecurity.
We are aware of the problems of
workers and the hardships caused
to them by retrenchments, lay offs,
etc. We have full sympathy for
them and would like practical solu-
tions to be found to their problems.
But solutions to problems, economic
and human, have tg be found in
a peaceful and co-operative manner.
We must under all circumstances
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[Shri Y. B. Chavan.]

uphold the Constitution and the
rule of law. This is essential in the
interests of the country. Without
it there will be no peace or progress.
This is an obligation imposed on us,
and on the State Governments, by
the Constitution, and I sincerely
hope that there will be cooperation
between us in discharging this obli-
gation. I trust that no further ero-
sion of the rule of law will be
allowed and the initiative taken hy
the State Government to bring the
employers and employees together
to work out methods of dealing with
problems of industria] relations will
bear fruit speedily.” I reiterated
these views at the Press conference
later in the afternoon.”

T submit, Sir, that the sole purpose
of my observations at the Zonal Coun-
c1l meeting was to appeal to the West
Bengal Govermrment that the Constitu-
tion and the rule of law should be
upheld. An advice of this kind had
become necessary against the back-
ground of the happenings to which I
have already referred. I hope that
my appeal and advice would receive
due consideration from the State Gov-
ernment resulting in  satisfactory
maintenance of law.

SHRI BHUPESH GUPTA: Sir, why
I have calleq the attention of the
House to this is to raise certain im-
portant matters of Constitution and
not to get bogged down into a discus-
sion on the incidentals. Here you will
see that the hon. Minister himself, in
his statement, somewhat truthfully
has stated that he reiterated the views
he had expressed in the Zonal Coun-
cil Meeting later in the afternoon at
a press conference. Now, the next
day, on the 20th May, the Calcutta
papers—1 have got one here and I
can bring others—very exhaustively
reported what he had stated in the
press conference. The “Amrita Bazar
Patrika”, for example, on the 20th
May, gave the news:—

“Chavan seeks firm
steps.”

anti-gherao
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Then, it is said:

“Gheraos,” he said was ncl longer
isolated incidents of sporadflic de-
monstrations of brief duraiffion.”

When he was asked about ¢ the ac-
tion to be taken, Mr. Chavan'\’ observ-
ed:

“ . .this is an obligatiorly im
posed on us and on the Statteg Gov
ernments by the Constitution afnd
sincerely hope that there will b
co-operation between us in ; dis
charging the obligation.” '
Then, he said:

“He was hopeful that no further
erosion of the rule of law would
be allowed . . .”

All the papers carried this kind of
thing. What is the constitutional
position? I would invite your atten-
tion firstly to aricle 246 of the Consti-
tution and then 1o the Seventh Sche-
dule of the Constitution. The Seventh
Schedule has three Lists. Ome is the
Union List. Xindly refer to it. I
think you, Sir, have been constitu-
tionally a kind of figurehead or head,
whatever you call it . . .

MR. CHAIRMAN: T am an active
head.

SHRI BHUPESH GUPTA: Active
head or whatever you call it. - Nows
Sir, in List I there are 97 items which
relate to the Central Government, If
you through the List you will find
that the Central Government Minister
or the Union Minister is not entitled
to say what he had said at the press
conference. Bven 1 concede that he
could express his opinion at the Zonal
Council Meeting as a Union Minister.
He was, however, not entitled to say
all that he said at the press conference.
He went outside his domain. outside
his province of constitutional jurisdic-
tion. Rightly, therefore, the West
Bengal Government and some Minis-
ters publicly took exception to this
gross interference in the internal aff-
airs of that State by the Union Home
Minister and that too in Calcutta.
Now, Sir, as far ag List II is concern-
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ed, you will find that the first three
itemg, items 1, 2 and 3, relate to mat-

f you study the Concurrent
lagain, you will find that except

risdiction, he is not entitled to
in the manner in which he
! Now, this is a very serious
'matf?br The Centre’s advice in a
co- iistitutional, parliamentary, federal
e t-up, is permissible and even neces-
sa® ry at times, from one side to the
ot her side, but that is given confi-
d:;entially. It is not the function of a
- " Minister of the federal-Centre to
issue, at a press conference, advices,
sermons, homilies or even warnings,
etc. in relation to another State Gov-
ernment in the capital of that parti-
cular State.

SHRI A. D. MANI (Madhya Pra-
desh): Is there any bar in the Consti-
tion?

SHRI BHUPESH GUPTA: Yes, Sir.

SHRI A. D. MANI: What is the
bar?

SHRI BHUPESH GUPTA: You
have not understood the Lists. You
should have understood them. Study
the Lists. Now, the constitutional bar
arises precisely from the delineation

_of the functions of the Centre and the
States in regard to particular subjects
enumerated in the List. Now, I do
not know what you are writing in
your paper.

SHRI ARJUN ARORA (Uttar Pra-
desh): The paper is closed.

SHRI BHUPESH GUPTA: I am
glad that with such an editor the
paper is kept closed. It is a good
thing. Now, Sir, this is a serious
point. This needs clarification. Nor-
mally this is not unknown to us. We
know that from time to time the
Central Government has issued advice
to the State Government. Now, some-
times when we had raised this matter
on the floor of the House, in this
House and in the other House, we had
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been told that these were confidential
matters. Often the question had not
even been admitted, because they
held at that time that advice given
by the Centre to the State was a
confidential matter and not to be dis~
closed and discussed in public. That
was their contention on many occa-
sions. Today we find a whole press
conference in Calcutta in order (o
say so many things.
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Then, 1 should like to point out
that the very fact that the West Ben-
gal State Government has taken ex-
ception to it is in itself proof that the
mechanism which you wanted to
work and the methog he adopted is,
to put it mildly, not one that is suited
for putting the Centre-State relations
or of discharging the functions of the
Centre in a proper way.

Then, Sir, you will see that this
statement has been resented by the
people of Bengal. We represent the
larger section of the people of Bengal,
those on this side than on the other
side, and we control the Government
also there. They have resented that
statement. The working people and
the trade uion movement have resent-
ed this statement. They have regard-
ed it as a kind of incitement to the
employer and incitement to he police
and one effect of the  statement
was .

SHRI NAND KISHORE BHATT
(Madhya Pradesh): Sir, on a point of
order . . .

SHRI BHUPESH GUPTA: No point
of order. .

SHRI NAND KISHORE BHATT:

The decision has to come from the
Chair.
SHRI BHUPESH GUPTA: 1If you

want me to look at you, I am pre-
pared to look at you.

MR. CHAIRMAN: You should ask
for clarification because we are slup-
posed to finish this in half an hour
and out of that you have taken about
ten minutes. What about the other?
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SHRI BHUPESH GUPTA: We are

not supposed to finish it in half an
hour,

SHRI NIREN GHOSH (West Ben-

gal): We want longer than half an
hour,

MR. CHAIRMAN: Anyhow, I will
be glad if you will ask for clarifica-
tions from the Minister without a
speech,

SHRI BHUPESH GUPTA: Sir,
speech will be there. Otherwise,
there will be numbness. I know, as
you know it very well, that Members
of Parliament have their own ways
of speaking . . .

SHRI NAND KISHORE BHATT:
Sir, on a point of order . . .

SHRI BHUPESH GUPTA: Why is
he disturbing me?

SHRI NAND XISHORE BHATT:
The hon. Member should put a ques-
tion,

SHRI BHUPESH GUPTA: I know
I can only ask for clarification.

MR. CHAIRMAN: He is on a point
of order. Kindly sit down for two
minutes.

SHRI NAND KISHORE BHATT:
The hon. Member is making a speech.
He can at the most put a question.

MR. CHAIRMAN: 1
shall look into it.

SHRI BHUPESH GUPTA: How
many times must we tell our good
friends of the Congress Party that we
can only ask for clarifications and not
questions in this wmatter? This is
provided in the rules, but by conven-
tion we do this. Now, Sir, all this
interruption has disturbed my
thoughts. They are thought-killers.
The point here is the West Bengal
Government took exception to it. As
I said, the public of West Bengal, the
organised trade union movement, all
took exception to this statement and
they call it an interference, provoca-
tion and incitement. Tt is not acci-
dental that rmmediately after he had

can and 1
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left Calcutta, having made the state-
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Now, I went thefre, 1

policemen were acting there
the impression that Mr. Chava
on their side and that they co
whatever they liked.

SARDAR RAGHBIR SINGH PAM-
JHAZARI (Punjab): Mr. Jycgth
Basu’s speech.

SHRI BHUPESH GUPTA: This is
my impression. I have been on the
spot. You mnever show your face
nowdays in Calcutta. In Howrah you
have been completely routed. Now
Sir, we, on behalf of our Party, went
to Calcutta to study the situation and
went to Howrah to find it out. We
come with a clear impression that
Mr. Chavan’s statement has only en-
couraged those people who want to
start an internal rebellion against the
West Bengal Government.

This is quite clear. The Home
Minister may not have meant it. 1
am not saying that he meant it. He
may or may not have meant it. But
this is what the people have got from
what has happened. This is what we
also gather from our on-the-sput study. -
of the situation. It is significant when
Mr. Chavan issued his sermons about
the gheraos, he ignored $Some of the
things in the statement of the Labour
Minister of West Bengal in which he
had pointed out that in 150 cases of
gherap during March andg April 1967,
28 per cent of them were against
large-scale dismissal, retrenchment,
lay-off and closures in violation of
the existing tripartite understanding.
It required the employers fo give
notice of three months. Over 55,000
were evicted, In many cases the wor-
kers were dismissed. They were
simply refused eniry to work. It was
only these things which led to the
present gherao struggle. This is an
authoritative statement by a State
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GOVernn;lent- This is the text of the
st.temerat. Mr. Chavan may have his
owWn opi nion, but publicly he cannot
over g pgnatter which relates to a State
subject, «ignore and contradict such a
statemenkt) lay down the law, make
Specific g tatements which are contrary
to facts * which the West Bengal Gov-
ernment . have given to the public.

Now, Sir, these are constitutional
impropy leties. These are constitu-
tiong] - =provocations. If I may say so.
This ¢« is how they are going to build
up C' entre-State relations. I say this
in th; ‘e context of the many develop-
meni® #8 which have taken place. Mr.
CF Aavan‘s is not an isolated instance.
" It seems to be a part of the same

thinm The Governor has been ap-

pointed in West Bengal, Mr. Dharma

Vira, without proper consultation with

.he State Government.

MR. CHATRMAN: Please finish. You
are making a long speech.

SHRI BHUPESH GUPTA: There-
fore, he should explain. I should (ike
Mr, Chavan to explain his conduct in
Calcutta. I should like him to ex-
plain it in terms of the Constitution.
I should like him to explain it in
terms of common public decency and
public standards. I should also like
him to tell us whether he is not
aware that in West Bengal public
opinion there is a strong feeling that

“~fhe entire statement of Mr. Chavan
was designed to give provocation, to
bolster up the morale of the Congress
and the employers and put the non-
Congress Government in difficulty
and embarrass it. Let him explain
all these things clearly.

SHRI NIREN GHOSH: 1 would like
the Home Minister to clarify certain
points, Is he aware of the fact that
he made his remarks in the Zonal
Council without any previous inti-
mation to the State Government and
the State Government did not get any
chance to reply to that because it
was the concluding remarks and the
conference ended there and then?
Was it not designed purposely to put
the State Government into an awk-
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ward and embarrassing position, deli-
berately? Secondly, I want the Home
Minister to clarify whether he is
aware that Surajmal Nagarmal has
employed violence against his emp-
loyees and locked out his head office
in Calcutta; whether he is aware that
the employer of a colliery is indulg-
ing in sabotage activities and stopped
drinking water and ration and every-
thing to the employees; whether he
is aware that 4 or 6 concerns have
been deliberately closed by the emp-
loyers and 4000 to 5000 workers have
been thrown into the streets; whether
he is aware that in West Bengal at
least 30,000 to 40,000 workers are pro-
posed to be retrenched or 1laid off;
whether he is aware of the fact that
the Constitution provides the right to
a citizen of adequate means of live-
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lihood and work. So, against this
terrific attack against the constitu-
tional right of a citizen the Home

Minister has not a word to say, He
speaks of the Constitution and the
rule of law. Let him clarify whether
the Constitution or the rule of law is
for the vested interests of the emp-
loyer and the police are there to.sup-
press the working people. Is that
what the Constitution says? If that is
the position you take because you
have not said a2 word against those
anti-constitutional, non-peaceful, sabo-
taging, disrupting activities of the
employers—it is strange the Home
Minister has not a word to say—
ipso facto it is an indication that he
went there and made those remarks
in support of these vested interests,
to disturb the peace of West Bengal,
and he put the boot on the wrong
leg. The next thing is, would the
Minister clarify that in the Howrah
incident, on that very day, the police
beat up the people and also tried to
assault a State Minister, and then on
the 22nd of May a telephone call came
from the Howrah Distriet Congress
Committee to the police officer cong-
ratulating him? Is he aware that cer-
tain files have been removed from the
State Government and they are in his
possession from the very first . . .

AN HON. MEMBER: That is not
relevant.
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SHRI NIREN GHOSH: Very rele-
vant, The files were removed as the
Home Minister himself is involved in
that guestion and those files are not
returned because it is inconvenient,
Is he aware that the 1.G, and certain
Deputy Commissioners held a con-
ference of 500 policemen after his
visit and they were instigated that
they must beat the people, defy the
State Government and try to assault
even the Ministers of the State Gov-
ernment? Is he aware of that?
Would the Home Minister clarify
when he 1s so sensitive about the
police in Delhi when they agitated
for their demands, why he has not a
word to say when the police in the
State Government is practically con-
ducting a rebellion against the State
Government and they have drawn
encouragement and inspiration from
him and his party? The statement is
made in the Congress papers that
because of the policy of the Govern-
ment of West Bengal they would go
.on strike not for any economic demand
but because they are not being given
a free hand to suppress and oppress
the people.

Does the Home Minister want to
say that the rule of law or Constitu-
tion is there to suppress people and
protect the vested interests, and when
those vested interests are doing all
those sabotaging activities and violat-
ing the Constitution, the rule of law
nowhere imposes any obligation on
the police to deal with those employers

(Interruptions).

MR. CHAIRMAN: Put your
tion.

SHRI NIREN GHOSH: You frame
your Constitution in such a way that
it is designed to protect the vested
interests only and to suppress the
common, people, and that is what you
call your Constitution. It is a part
of a bigger conspiracy. From the very
first day the people of West Bengal
have a feeling that you are trying to
indulge in a conspiracy. This is a
clear incitement to the police force
to take the law in their own hands,
defy the State authorities and protect

ques-
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the vested interests, and suppiress the
common people,

MR. CHAIRMAN: Sit down please.
Mrs. Reddy.

SHRIMATI YASHODA
(Andhra Pradesh): Sir, I wi
one clarification. Nobody is
the interests of the working
their right to demand anythi
lawful manner, I would like
a clarification from the Home
ter, if possible, or from the Law
ter. There are the
rights, whether of a citizen or a ¢
of citizens. When there is wror %Ygful
confinement and when the la swful
activities of a citizen, in whatev.
capacity he may be, are not allowed,
whether it is a West Bengal or gny-
where else, may I know whether we
have a right or not to condemn it
and whether the Central Government
has no right to interfere? It is not a
question of gheraos or a question of
a certain section of the people wha ’
are interested in their . . .

SHRI AKBAR AL] KHAN (Andhra
Pradesh): Rule of law.

SHRIMATI YASHODA REDDY: It
is a question of the rule of law. And
the fundamental rights which the
Constitution has guaranteed to the
citizens of India and under Indian
Penal Code, whoever they are, should
be upheld. That is all I want I
expect the hon, Minister to clarify.

SHRI CHITTA BASU (West
Bengal): Sir, May I know from the
hon. Minister whether he made any
attempt to apprise himself of the
genesis of the gherao movement now
in West Bengal? As you know, Sir,
the West Bengal Government have
narrated their point of view towards
this movement. The gherao move-
ment, as we see today, has been the
result of the consistent refusal of the
industrialists and the employers 1o
implement the awards of the tribu-
nals, and also to implement the agree-
ments arrived at Dbipartite level
and to fulfil certain statutory obliga-
tions.

MR. CHAIRMAN: Will you kindly
ask for clarification? Put a question.

EDDY
nt only
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SHRI CHITTA BASU: I have al-
ready put the question whether he
has apprised himself, before coming
to certain conclusions, from the
West Bengal Government about the
genesis of this movement in that part
of the country, that this movement is
the result of the consistent refusal of
the employers to implement the
awards of the tribunals, to give effect
to the bipartite agreements, to imple-
meut the decisions of the wage boards
and to give effect to the statutory
obligations of the law, Has the
Home Minister apprised himself of it
ox not? This is my first question.

MR, CHAIRMAN: First question?

SHRI CHITTA BASU: The second
question is this. If a group of work-
ers peacefully stage a satyagraha to
get their rightful demands conceded
by the employers, will it infringe the
law? If it 1s in the pattern as
Mahatma Gandhi advised the people
in this country to do, will it be an

infringement of the law? What is
his reaction to it?  (Interruptions)
The third question is this. In the

course of his long statement, he has
suggested and went out of the way to
advise the West Bengal Government
that an attempt should be made by
them to bring about cordial relations
between the employers and the emp-
~ayees._in the matter of the peaceful
settlement of the industrial disputes.

AN HON. MEMBER: What is wrong
there?

SHRI CHITTA BASU: May I also
know whether before making the
statement he apprised himself of the
fact that when there was a conference
convened by the West Bengal Minis-
ter in which both the industrialists
and the trade unionists and also the
Government representatives partiei-
pated, they urged upon the indus-
trialists not to take recourse to lay-

off etc. without prior notice being
given to the Government of West
Bengal? Is it a fact? Has he been

apprised of this fact that the indus-
trialists have not kept up their pro-
mise or their assurance and went on
retrenching and laying off?
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MR. CHAIRMAN: You are again
making a speech.

SHRI CHITTA BASU: Therefore, I
want clarifications on  these three
points.

(Several hon. Members stood up)

SHRI BHUPESH GUPTA: Sir, you
seem o be gheraoed.

MR. CHAIRMAN: So many hon.
Members are getting up. I am trying
to see that every side of the House
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* has its say and I will certainly try to

do my very best. (Interruptions) I
shall be just to everyone.

SHRI TRILOKI SINGH (Uttar Pra-
desh): In view of the fact that cer-
tain provisions of the Gandhi-Irwin
Pact still hold good, as for instance,
the making of salt for one’s personal
consumption and resorting to peaceful
picketing, may I know under what
law of the land the Minister thinks
that gherao in a peaceful manner is
against the provisions of the 1.P.C. or
the Criminal Procedure Code or any
any other law of the land?

MR. CHAIRMAN: Mr, H. C. Mathur.

(Interruptions) Yes, I am giving
opportunity to everybody.
SHRI HARISH CHANDRA

MATHUR (Rajasthan): Mr. Chairman,
Sir, while we sitting on this side do
not grudge a full expression from
that side, if it is 90 per cent from
that side . . .

MR. CHAIRMAN; Not at all.
SHRI HARISH CHANDRA

MATHUR . . .and 10 per cent from
this side, you will not get a balanced

view of things,

1 think the only two questions that
have been raised are the constitutional
propriety and the concern for ‘the
working class.

SHRI BHUPESH GUPTA: On a
point of order. Is he asking clarifica-
tion from you or from the Minister.

MR. CHAIRMAN: From the Minis-
ter.

SHRI BHUPESH GUPTA: Then he
should turn in that way.

MR. CHAIRMAN: You look at me.
Everybody should look at me.
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SHRI BHUPESH GUPTA: He should
ask for clarification arising out of the
statement.

SHRI HARISH CHANDRA
MATHUR: I am addressing you, not
Mr. Bhupesh Gupta for whom I have
a special liking. We have been to-
gether since 1952.

SHRI BHUPESH GUPTA: You
have also been behaving properly.

SHRI HARISH CHANDRA
MATHUR: He is an institution by
himself. Those who violate the rules
know the rules very well.

MR. CHAIRMAN: The pot cannot
call the Kettle black,

SHRI BHUPESH GUPTA: But jt is
true.

MR. CHAIRMAN: I said in {un
that the pot cannot call the kettle
black.

SHRI BHUPESH GUPTA: But the

kettle is too black; also the pot is
too black,
SHRI HARISH CHANDRA

MATHUR: The main question which
1 would like to put apart from the
constitutional propriety to which the
hon. Minister will give a fitting
answer is, what is the reaction of the
Government of West Bengal to the
very correct advice which had been
given by the hon. Minister. Has his
attention been invited to what has
appeared in today’s Statesman on the
front page? I do not want to know
what the information of my friend,
Mr. Bhupesh Gupta, or somebody else
is. A Minister of the West Bengal
Government has expressed his grave
anxiety more particularly regarding
the public sector enterprises and he
has said that he is extremely wor-
ried about what is happening. And
about these gheraos in public sector,
he himself maintains that there has
never been any case brought to his
notice or to the notice of the Labour
Minister that there has been any
breach of law or any award which
has not been fulfilled or implement-
ed. And in spite of this, he feels that
even if the Labour Minister is not
encouraging, he is certainly not dis-
couraging gheraos, This has caused
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a grave anxiety in the case of public
sector undertakings. This is coming
from a serving Minister of the West
Bengal Government,  Therefore,
naturally our anxiety is very much
to know from the Home Minister
how the matter is being pursued and
whether it is dealt with in an effective
manner to see that these gheraos
particularly in the public sector are
stopped forthwith. Are the Ministers
of the West Bengal Government
meeting on the 2nd June? We would
like to have information,

SHRI N. SRI RAMA REDLY
(Mysore): I would like to know a
simple thing whether gherao is a
legal or an illegal movement wunder
the law of the land. That is all what
I want to know,

SHRI A. D. MANI: Lawyers feel
that gherao is a threat to personal
liberty. May I ask the Home Minis-
ter? Sir, can I have the attention of
the Home Minister?

MR. CHAIRMAN: The Home Minis-
ter is listening to you.

SHR] A. D. MANI: May I ask the
Home Minister whether he proposes
to amend the Indian Penal Code to
make any kind of criminal intimida-
tion a cognizable offence?

MR, CHAIRMAN: Mr. Rajnarain, T
will give you only two minutes. You
put a question.

—

ft TEAEAN (I]L NRA) -
SN 999 98 gwd o fagwa
AT AT [ § 1 AfFT AT AT §
o wroe fEwdy S qTor & FFT ATTHY
JociatoT § = el | %6F g i
qre &, AT g qE ora § zafedr
AT gHHT HAT 21T 37 § NS |

AT A9 T H{AT SfF F frqe &
for T weft Shr——sr go & = faenay
fag s wamw feo——fae s
wifaqel fodfer & arqr & g
FAT AT GaT g5 THT  T9T9 3FT,
SHT HIGT &7 FrE F 1T AW AT G
g owam
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: 17 & AT =R § O
et Y ¥ 57 I FY PR F aWIA FT
F T AT A & graey Y famer
el E 7 s et & @ |y ? ogwA
W ITHT HelT ST T FEAr § agr gt
A & v wrgar g o wr Aveee W

T :pse wIEE T—Foww qathaw
=Y oY B! WA §F OWAS §

fr . & T # fagraa FTaad §——

T fFT & @y Y Targa w6 7

558 256 FEATE FT; 34T THEHT 1A=
T F799 & forey 5ot a7 aveft #:7 &7
TAF T FT FEQIART G067 77 39
THFTT AW guT, i fad d9g g
fafeg fafemt =1 ar el
goats  fafwdt w1 sy ow
T ¥ a0 § araw giafeea © qur
9 #) Fwwtfast i &1 fawae
fedt Tsg 71 gar fadw 3 aF fawga
AN S AT T F 37 FATTH
& faar arawms fear 03 o

=t Qo TRo wifear (WaTTU%) -
et # afed |

Y TRNOTAT : FEFT AT AF
T A g A fear ) 199y
AT THIE HITAT T FAT ¥ AE FAT
F 256 % feur )T wrag A O F
AW 3 a3 gwg fomr & qrAsig gTaeT
Y FE W& A § FEAT 0540 §
HIFH 9T HST § A7 F S TG AT
TR FT ) WA FF T AT OfarHe 7
+1¢ fafy gra faur aw@mar g sk sw
foerr & faeg T 1 TETTFIE F20
I EIE a1 A @ifew ST aF
341 fafa faum & @ifwg R & 7=<
FF FT gEIT gL gar fwEy Sy Fi
fasw @A ¥ AFAT & TEF AT
gy | Q¢ § AT AEAT § ¢ F49T AT HAT
 guR wfaam gt mog o & Sw
g Faer 4 geat qgf 1 ? T T qA™
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FaETT & wluFr w7 wirwgor F@& 9%
weT ¥ Y e ot & gufad & aowddy
& ST VT FE@TE | !
T oftwg & 17 arda w5y e A
a1 | FFFaT # 9FF 9% 95 ggr W
Fx ¥ wav  fafred zmw g ot
T IEY FTAATET BT THT 4Y 7 AT
fufreed a1w £ 39T ¥ o< A= /@
T 41T FY A1 E AT o T e aga
g ufafafy s b7 ¥ 315 arse FT
™ ¥ AR S auy fadww § gaa
wrwfaee qEf & a9 #T $7q I97 @
a1 g fags fafea ads & gm-
fora fermr ar wifagas fasfer fomy
et gl qa 3 ey ST 3 FT wifaqur
FLAT T qg FLAT ATAT ST F4T S/
S T ST & AT § AN 7 T Ty
FEA T AT T ITH AT T Y
T HTHAT T TATFETAGI & 7 TH
A ZHA HAA F ZTA FT HASAT ATHT-
AT wfe ¥ THATHE FTAAE) &
sfadrer & iy g<fm d9 wrar ¢ i
ST & A § g ag qrar B wifagr
foafe F1dY wrar s | F4v Ay
T AT YT ST F ITT 7 gHHT -
et sfeTe grfaw gt o s wfa-
FTT F1 GAAT A1AT 2 7 & qg S0
HMEaT § W ® FEAT  Argr §
fe mar wmod gror sw == @
ST T /T T/ AQTAAT FT W FTARTY
gfs T feam Wt Fw & ¥ frawy
g SN BE 9 FIT AT
I AW &1 A qoElaw qrarar §
g  ASH@EF  AATIO FH
gy fainlt & ! #E FEE R
faudt o Gare & IFHY THEEITHT FT
HTI A8) FT TFdT § 7 fHarai |y
AREAT FT GHT FT AFATE FIA 7
FIT TF TAF AT q6aT § | Iq6! WY
TAHTE T FY G A1(6d | §F
far =@ et & arg 3@ wfager
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[0 T HARF]
g1 § ‘guht’ w1 faiy w1 f aW-
defta, Frs A7 Ay mEear &
HqTAY FTAT st a1 avFr< gefisr g3-
firet Y F¥ ARAT | T FAT 7 1T T
aTETT 7 ATy & fF 0 1957 H
fagre & war fasr § drorfees a@f F1
FER g€ AR Awfoee arEf £ F#HE
¥ g STel WS AEY 92T 1957
% gz gun !

st = feiie wene fag (fagre) -
7 o wifgar & fwE AT |

st W7 ;A TG TG 1953
¥ gua fFar o

Y TRAATTAN: AT AAST FT FT a1F
§ qTAAT § | A s (AT Ay 3 A
A FAT FHTFT X AT R JARTL
2 froaemRw § 97 f 10 9% 1957
#1 fagifaar ot & g2 F7 dter @
5t gy fagi # qiqat 7
wE a9 U e HigaT & qragd
far T T WS AR AR
faet frg ot 43 g & st g weah-
o9 & 913 IFM arar gt ArRET
JATAT | F HEATE © A STAT AR
T AT JTgraT qIT J9 98
IRIAT IFT 7GE 9T qFAT | T T
A F] ATTHIT AFTC RN § 7 gofay
wifaqer a<sns F1 fa<g gefrs A=y
AT =TfEd |
SHRI B. K. P. SINHA: May I draw
the attention of the hon. Home Minis-
ter to a question? Is there any
material and substaniia] difference in
the opinion of the Home Minister
between peaceful picketing as advo-
catedq and practised in the times of
Mahatma Gandhi ang gheraos because
gheraos, according to my understand-
ing mean some people going and
surrounding premises and making in-
gress and exit impossible. And some-

times water, hght etc. are cut off. The
men can have no food. They cannot

[ RAJYA SABHA ]
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go out. Nobody can go and | meet
them. That is really interefierence
with their fundamental rights and
putting a sort of violent pressyire on
them. That is the first question.
SHRI M. GOVINDA REDDY{ (My-
sore): Wrongful confinement.
SHRI RAJNARAIN: On a pdgint of
information.

FT qIAATT G380 FHT TAIE FE T
g M w1 &t 9ogdiq (umfew 4,
Aty St & 93T q 7

SOME HON. MEMBERS: No.

SHRI RAJNARAIN: I have gotev
right to ask a clarification. .

SHRI B. K. P. SINHA: The first
question is whether there is a physi-
cal or material difference between pic-
keting and gherao or not. The second
question is; Mr. Bhupesh Gupta con-
ceded that the Home Minister had the
right to make those statements in the
zonal Council.

SHRI BHUPESH GUPTA: I did not
say that.

MR. CHAIRMAN: You stated that
it might be what he said in the Zonal
Council. Not that he admitted.

SHRI BHUPESH GUPTA: If the
Home Minister hag any advice to offer,
it should be confidentially done,

SHRI B. K. P. SINHA: May I know,
Sir, whether the forum in  which a
statement is made makes that staie-
ment constitutional or unconstitution-
nal? If the statements are unconstitu-
tional then they are unconstitutional
whatever the forum. If they are cons-
titutional they are constitutional what-
ever the forum. Therefore, I would
like to know whether in the opinion
of the Home Minister the forum
where action is done, or when a state-
ment is made, makes things constitu-
tionaj or not. Is there any provision in
the constitution which says that the
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forum will determine the consti-
tutionality of a statement?
I seek another clarification. 1 find

that everyday we are being lectured
on the character of our polity, it is said
that it ig a federal polity. May I know,
Sir, if the Home Minister realises that
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India’s policy is not a federal policy?
India’s polity is a Union polity in which
there age greater centralising tenden-

federal tendencies in which
the powers of the States can

List, cayh be taken over by the Centre,

The © ites’ area can be changed by

tr  _xitre, by the Central Parliament,
on certain occasions the Centre
take over the powers of the
s . . .

/LRI BHUPESH GUPTA: Suspend-

.J7in West Bengal.

SHRI B. K. P. SINHA: . and
take over the administration of the
States. May I know whether the
Home Minister realises that these
things make it abundanily clear that
the Constitution of India iy not a
Federal Constitution? I hope the
Home Minister will not behave like
the villager in the story in Hitopdesha
who wag carrying a goat and when
five persons, standing at five different
places, each one mile apart, told him
that he wag carrying a dog ang not a
goat, the villager fell under the im-
pression that he was actually carrying
a dog and not a goat and threw it
away. May I know from the Home
Minister if the incessant talk of feder-

"7 alism will niot” c-fivince him that this

Constitution is a Federal Constitution
and not a Union Constitution?

i o qiF (ITLFRW) : gwNfq
AgiEm, § g 7T ST § & qIvA THAT
H1gAT § AT ST g7 §, q FT0
AU A1 1 faawrewes T %1 ) ggar
AT IZ & (% AT TAHE F1 9g ATAH
2, g Wt St 77 a8 AT9A & % s
WZT ¥ gaq are aErfeat &1 Jefaw
Az famar & ? qgwr AT AR e

(Interruptions)

SHRI M. P. SHUKLA (Uttar Pra-
desh): These are facts.
(Interruption)

=t Fio QI : AW HATT AL & {F
F1 T WA A A Aw  fw ot Ag
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“Fua’ AR §,  I99 T ITAAG
T FMbERe wT ev q fmar g 7

St g5 Wi fEr S @ & ag sfew
AT H fFar s @7 § gaTdy daAry
FTeEHars & fagg g faar st @1
& W T AT FI@AT F favg
FEY Tora o @ £ 0 W@ A 319 wRy
37

SHRI BHUPESH GUPTA: This is
very unfortunate.

SHRI NIREN GHOSH: He does not

knoyw the consequences of the remarkg
that he has just now made.

SHRI BHUPESH GUPTA. We
should like the Birlas to be
gheraoed. (Interruption) He

has made a serious suggestion
which will be misunderstood, It is not
a question of Bengali or non-Bengali
at all. In fact, Bengali firms had been
gheraoed more than non-Bengali
firms. The big business of the Bengali
type and the Birlag need to be a little
better looked after before looking
after the smaller type.
ofi fai®er (e (Wew wRW) : FAT
Tg HAT Y T 1T T THA ST FT
T F0 fF 9 ¥ 90g’ qrEEw
FT 9 aMT H gAT & q@ & for e
¥ faeg “Gua " QET 2, § AFEIF
AT AGHT R A KL AT 7 FR A
AN 9T ITAQ §, IegEEal F @
¥ oz W AT AT G AAT T G
¥ e aEi aw (F SAITIW | Higw
& favg ot “gwg”’  erem Sar @
qT 5T WHTT FT ST UF AR 16 AGHT
faw &9 ¥ I3 9FHSAT 9T @I E, AT
SoHRT =N & fa¥ g AT aw
¥ g fog 9w 7
SHRI Y. B. CHAVAN: Sir, I thought
it was going to be a question-answer
session, but it has been converted into
a short of debate., Most of them have
not really asked questions, but they
have made some long speeches, each

one putting forward hig own thesis
about it .
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[Shri Y. B. Chavan.]

SHRI BHUPESH GUPTA: You put
your thesis,

SHRI Y. B. CHAVAN: I will try.
The main point is whether what I sta-
ted in the Zonal Council was without
authority and whether it interfered in
the sphere of the State Government.
“These are the two basic questions, res=
11y speaking, that have been raised,
and in the course of this, many people
have made many allegations, charges,
ete. I do not want to go into the latter
part in detil, but certainly I would
like to deal with the first part Sir, I
was presiding over the meeting of the
Eastern Zonal Council to which the
States of Bengal, Bihar, Orissa, Assam
and the Union Territories of Tripura
ang Manipur were invited. Now let
us see what the powers of the Zonal
Council are. Mr. Bhupesh Gupta is
a very intelligent Member and I tho-
ught he should have seen exactly what
he was speaking about 1 was about
to say that he has misundersiood the
Constitution. But I cannot under-
stand, Sir, that a man of his eminence
can misunderstand a thing. He is
trying to look at everything from a
partisan viewpoint.

SHRI BHUPESH GUPTA: No.

SHRI Y. B. CHAVAN: He does not
want to see certain things. What are
the functions and powers of the Zonal
‘Council? The functions of the Coun-
cil are given in section 21 of the
States Reorganisation Act, 1956,
‘Section 21 says:

“Each Zonal Council shall be an
advisory body and may discuss any
matter in which some or all the
States represented in that Council,
or the Union and one or more of
the States represented in that Coun-
cil, have a icommon interest and
advise the Central Government and
the Government of each State con-
cerneg as to the action to be taken
on any such matter.”

-So this giveg the scope of matters to
‘be discussed in the Zonal Council and
-any matter in which both the State,
or all the States, or some of the States,

[ RAJYA SABHA ]
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and the Centre, or the Ceptre and
one State are interested, cam be dis-
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cussed, advice can be given and
advice can be exchanged al’fn That
makes the first point very clefu:. Now

0

about what is happening irp Bengal,
if the incidents were happbening in
isolation, probably we may \not have
taken notice of this. But, &g I said
in my statement, it has bec —e a
movement. And about the . -t
this movement, academic questior

put as to whether picketing
gherao are the same or whether

is material and qualitative diffe
between the two. Definitely, thefe-.
qualitative difference between the two
Then, Sir, a reference was made t¢
a picketing. 1 am one of those whoe
have done picketing, But may I explair
that at the time we went to the picket-
ing, we knew that we were breaking
the law deliberately? We did not go
there with the idea that we were
doing something very legal. It was
part of Civil Disobedience. Now when
we are assessing a certain situation,
let us try to understand it in its pro-
per context. We are not now con-
sidering what happened in 1930 or
1931, We are now trying to examine
what has happened in the sixties,
after we have accepted the Constitu-
tion in 1950.

SHRI JAIRAMDASDAULAT RAM .
"(Nominated): In 1931, we voluntarily
accepted Government action against
us.

SHRI Y. B. CHAVAN: Quite right.
That was the point 1 am making. It
was part of Civil Disobedience. But
here is a philosopher trying to inter-
pret Gandhiji’s intention

(Interruptions)

SHRI BHUPESH GUPTA: Philoso-

phers have interpreted the world. The

point, however, is to change it. This
is what Marx said.
SHRI Y. B. CHAVAN: 1 did not

interrupt you even once when you
were speaking. Now listen to me.
You may not accept it, but you must
listen to me. That is my right.

SHRI BHUPESH GUPTA: Funda-
mental right.
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SHR] Y. B. CHAVAN: Yes, funda-
mental right. The point is, rea'ly
speaking, there is a very material
difference between picketing and these
gheraos, gheraos as they stand. If you
go into the factual position of whal
exactly is a gherao, you find there is
also difference from gherac to gherao.
Somebody asked: What is the defini-
tion of gherao, legally or illegally?
Gherao is nowhere defined in any Act
and so I cannot answer that question.
It depends upon the facts of the
thing. The point is that it involves
wrongful restraint. It involves crimi-
nal trespass. It involves many cogni-
zable offences.

1 p.M.
SHR1I BHUPESH GUPTA: Not
necessartly.

SHRI Y. B. CHAVAN: The point
is somebody said ‘ghera dalo’ or ‘tala
todo’ and somebody can take it fur-

ther and say ‘gala kato’. It is very
easy to coin or manufacture some
catching pharses and throw them

about but let us understand what it

involves. It involves wrongful econ-
finements, it involves forcible
confinements, it involves cog-

nizable offences. Now he referred to
article 256. Yes, I did make a refer-
ence to it. Tt says that it is the con-
stitutional obligation of the State Gov-
eraments and the Central Govern-
ment to see that the acts passed by
the Parliament are properly imple-
mented. May I tell him this?
(Interruptions) My difficulty is, the
hon. Member has not the patience
enough to listen to me.

SHRI BHUPESH GUPTA: He is
mistaken. Article 256 is mothing of
the kind.

SHRI Y. B. CHAVAN: 1 am telling
him that the Criminal Procedure Codc
and the Indian Penal Code are acts
of Parliament. They are the Union
Acts and when the implementation of
that process itself gets blocked, if 1t
is the duty of the Government of
India to give directions to them, can-
not they give them advice? It 1s
a very simple thing. It was given in
a friendly spirit. There is nothing
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| wrong. Immediately after making the

speech—certain'y I had made the state-
ment at the conc’uding time—if the
Chief Minister wanted to say somec-
thing, I would have sat. It would
have become an item of the agenda for
discussion. After these discussions I
sat for nearly 45 minutes with the
Chief Minister discussing the impli-
cations of my speech and I have the
greatest regard for the Chief Minister
of West Bengal. He did not take the
technical attitude in this matter. He
did not tell me “You had no right to
speak this or that’. We were trying
to understand each other.

SHRI BHUPESH GUPTA:
not the point,

SHRI Y. B. CHAVAN: The main
point at issue is whether I was autho-
rised to speak on that forum and ihe
point the hon. Member has made is
that I should have made a confidential
speech. What exactly he means by
that I do not know. I was speaking
on a forum on which T was autho-
rised to speak and whatever I had
spoken is there. Here I am speaking
on the most important forum and
every word I say goes out in the
press. There is nothing wrong abouf
it.

This is

SHRI BHUPESH GUPTA: Mr.
Chavan, you clarify about it. He held
a press conference. It was not a ques-
tion of leaking out. He held a press
conference,

SHRI Y. B. CHAVAN: You get some
facts from me also. You listen to me.
Whatever I had said in the meeting of
the Zonal Council was released to the
press automaticlly and when 1 held
thé press conference they asked me
questions about that statement. There
was nothing wrong about it. After
I made that statement nearly after
1} hours I walked into the press con-
ference. By that time the speech 1
had made in the Zonal Council was
a public property. It was in the hands
of the pressmen.

SHR1 BHUPESH GUPTA: Why?

SHRI Y. B. CHAVAN: Why? Be-
cause every word spoken in the Zonal
Council has to be released to the press
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SHRI BHUPESH GUPTA: Because
you wanted to use this forum for
poltical purposes.

SHRI Y. B. CHAVAN: Why are
you afraid if I speak publicly some-
thing which is very important and
very essential? You want to speak
out everything whieh suits you. Why
are you afraid if I speak public'y
some things which are very important
and very essential? Whatever was
in the interest of the country, what-
ever was in the interests of the nation
and whatever was in the interests of
West Bengal itself, if 1 had said that
and if I wanted the Government and
the public to know about them, there
was nothing wrong about it.

(Interruptions)

MR. CHAIRMAN: 1 would request
hon. Members to hear the Home Min-
ister.

SHRI Y. B. CHAVAN: Some Mem-
bers made the statement as if we
went there to protect the interests of
one particular party. It is not true.
If you read the statement I made I
did make a reference that we were
equally interested in the welfare and
rights of the working classes. Let not
Members go away with the feeling
that they are only the monopolists to
take care of the interests of the
workers. (Interruptions) I am very
sorry to say this but really speaking
they are misleading the working
classes.

SHRI NIREN GHOSH: You are
suppressing the workers.

SHRI Y. B. CHAVAN: A man who
wanted to suppress would not have
gone to give friendly advice but
people who are afraid

MR. CHAIRMAN: You should hear
him. He has heard you.

SHR] Y. B. CHAVAN: The point is
this. A man who wanted to suppress
would not have gone to give friendly
advice but those who are even afraid
to look at a friendly advice has some-
thing to hide in their minds. What is
that ‘something’ let them find out
themselves. It is mot a question that

[ RAJYA SABHA ]
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we were interested in protecting a
particular class of people. What we
are interested is the protection of the
rule of law and the Constitution and
it is our conviction (Interruptions)
that by protecting the rule of law ard

protecting the Constitution we will
protect every citizen, every class,
every worker in this country.

SHRI NIREN GHOSH: The Con-

stitution says.

MR. CHAIRMAN: No. I do not allow
any speach. You must hear the Home
Minister but do not disturb him. He
never disturbed you and you do not
disturb him.

SHRI
Empire . . .

(Interruptions)

SHRI Y. B. CHAVAN: The main
points they had tried to raise I have
answered.

SHR] BHUPESH GUPTA: No, you
have not, Mr. Chavan.

SHRI Y. B. CHAVAN: What can
I do about it? I can convince the
people who have open minds.

SHRI BHUPESH GUPTA:
force you to answer.

SHRI Y. B. CHAVAN: But if some-
body closes his mind. what can I
do?

SHRI NIREN GHOSH: You have
a closed mind because your line is in
a particular direction. (Interruptions)
We have nothing to hide.

SHRI Y. B. CHAVAN: My point
is, this movement of ‘gherao’ is not in
the interest of the economy of West
Bengal. It is not in the interests of
the economy of India. It is mot in
the interests of the working classes of
West Bengal. It is not in the interests
of the working classes of India and
Mr. Gupta knows it, I am sure about
it.

BHUPESH GUPTA:

I cannot

SHRI BHUPESH GUPTA: This is
my personal explanation. He need not
presume my knowledge or ignorance.
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The issue is not that. You being a
veteran politician of the country and
being a distinguished labour leader
know . ., .

MR. CHAIRMAN: 1 cannot express
my views unfortunately.

SHRI BHUPESH GUPTA: The issue
I have raised is not on the merits
of ‘gherac’. The issue is whether the
Home Minister acted within the limits
of the Constitution in giving public
direction to the State in the manmner
he did.

SHRI Y. B. CHAVAN: Mr. Bhupesh
Gupta, you have promised me to
listen. I may make an appeal to him.
He is angry about the friendly advice
we have given to the West Bengal
Government because I have given it
publicly. I would request that he
should give the same advice con-
fidentially to the West Bengal Gov-
ernment,

SHRI BHUPESH GUPTA: 1t is a
provocation masquerading as friendly
advice.

MR. CHAIRMAN: I would not like
anyone to obstruct the Home Minister.
Kindly sit down. He i¢ very courte-
ously replying to the points you have
raised.

SHRI NIREN GHOSH: What is the
point in bringing in security?

SHRI Y. B. CHAVAN: 1 cannot
convince you. I have lost that hope.

SHRI NIREN GHOSH: This is in-
convenient to you.

SHRI Y. B. CHAVAN: I would make
my concluding observations. As a
said, this gherao is something which
is very unusual, unprecedented, and
something which is neither in the in-
terests of the nation nor in the inter-
ests of West Bengal. Mr. Bhupesh
Gupta said that they represent West
Bengal. On that, Sir, may I say that
we all represent a great entity, a great
country called India? Let us try to
look at the interests of India. And
we want to be helpful to the West
Bengal Government in this matter. Tt
is not a question of Centre-State Te-
lationship. In the very interest of
Centre-State relationship I thought it
was my duty to give them my frank and
friendly assessment of the situation
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that took place. If I had carried some-
thing quietly and secretly in my mind,
it would have been absolutely against
the very basic interests of Centre-State
relationship. Whether the Constitu-
tion is federal or unitary, I do not
want to go into those academic as-
bects of it. I leave it to the constitu-
tional pandits; I will leave that matter "
to the constitutional pandits.

SHRI BHUPESH GUPTA: You ate
a pandit.

SHRI Y. B. CHAVAN: But I know
that State Governments are given
certain functions and the Union Gov-
ernment is given certain function, and
both of them have certain common
resposibilities and obligations.

SHRI BHUPESH GUPTA: Within
their respective jurisdictions.

SHRI Y. B. CHAVAN: Let us all,
therefore, discharge our responsibili-
ties properly and--I would say—let us
try to be helpful to West Bengal by
giving them the correct advice, not
mislead them as some of my friends
have done.

MR. CHAIRMAN: The House ad-
juorns till 2:30 r.m.

The House then adjourned
for lunch at eleven minutes
past one of the clock.

The House reassembled after lunch
at half-past two of the clock, The
Depury CHAIRMAN in the Chair.
MOTION RE INTERIM REPORT ON

INDUSTRIAL PLANNING AND

LICENSING POLICY—contd.

THE DEPUTY CHAIRMAN: Mr.
Arjun Arora. You have five minutes
more to speak, and you may continue
your speech.

SHRI NIREN GHOSH (West Ben-
gal): Only five minutes?

THE DEPUTY CHAIRMAN: [ am
speaking to Mr. Arjun Arora, Mr.
Niren Ghosh. You need not make com-
ments. Mr. Arjun Arora.

SHRI ARJUN ARORA: (Uttar Pra-
desh): Madam Deputy Chairman, be-
fore I was interrupted yesterday by a
rather prolonged interruption, I was
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